Crianie

IN THe CEHTRAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENGH, JALLUR,
OA no. 715/93 and

MA ne. 654/93 : Daté of order 22,11,94
Banay Singh : Applicant

V/s
Unisn of India & Another :  Respendents
Mr, RN, Mathur : Ceounszl for the spplicont
Mr. M, Rafig : Couns#l for the respondants,

CORAM

Hon'bl2 Mr, Gopal Krishna, Mzmber {Judicial)
FeR HAI'BLE R, éOPAL KRISW@A, MaMBER  (JJD UICIaLl)

Applicant Banay Singh has filed this application u/s 19
of the Administrative Tribunals Act, 1935, praying that the
respondents bz directsd to reconsidercthis case for appointment

on campassionatz ground to any suitsble post,

2, 2ard the lzamed csunsel for the parties,
3, Ths applicant clasims to be an adopted son of late Shri

Surje, who was holding the post of Keyman in the Westetn Railway
end W3 posted at Bheratpur, Surja died after putting in mora
than 25 years of srrvics on 11,1.87 while on duty. The applicant

a5 r2lied on the vracendings of sdoption, which were varifiaed

by the Sarpanch of thotarwn Panchayat, Andhiari vid? Annaxure A<2,
It is also steted by th: epplicant that the daceased was not

heving any child belere adoption of the applicant., The applicant
was adopted by him in accordance with the customs prevalent in
the Jatawa Community in particular and among Hindus i general,
It i3 also stated that the femily of the deceesaed Railway

emizloy22 is in indigeznt circumstancsas
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financial assistanca, The applicant had submitted an application
for compassionate appointnent in the yesr 1937 but it was
rejected, Therzafter he medz ancther  reprasentation to the

higher authorities but it was also rejected on the ground that

the adoption deed wed not registared and th: allsged sdoption
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cannot be said to be valid, The respmndents hasve resisted this
spplication on the ground that it is hep2lassly barred by

limitation as the original ordsr by which the reguest of the
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applicant for grant of appointment on compassiwnate cunsiders

|-l.
ju)
-

@ this application wa

lu."

was rzjectzd was passad on 12,5,37 whe
preszntzd on 17,12,93, It is categoericelly statszd by the
respondents in their reply that the late 3hri Surja had a
daughter named, Vimla, at the time of hiz death as also at the
timz of the allegad adoption and & such the adostimn dead

app2ars to have been prepared afterwards, The fact that the

deceased Government s2rvent hed a daughtar at tre time of his

death is borne out by the osrder dated 19,535,537 by which the

original requasi of his widow, Smt, Gulab@,f@r appointment of the
applicant on cwmpassixat: considerstions was rejacted, It
trenzcires that ithe adoption deed Annexure A2 was nol ln 2xistance
when the first request for the greant of coapassionate appointment
was mad2 by the widow of the d2csased vide Ann2zure R datzd

14,2,37 wherein it has not been mentioned that the applicant
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was the adopted son of thz deceas:d, The request for
compassionats appointment was rejected on 19,5,37. This
applicstion waes moved on 17,12,%3. It is, therefore, liabl:

to be dizmisszd wn thz ground of belatezdness also,

4; In thes:
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circumstences, I do not find any substance in
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this applicstion, It is hereby dismissed with no order & to
co3ts. The MA no. 554/93 for condonation of Jdelay is &also
rejected,
Citwitre
(GOPAL KRISHNA)
MEMBZER{J)




